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MR. DEPUTY-SPEAKER: The hon.
Member may continue on the next day.

" MR, DEPUTY-SPEAKER: We take
up Private Members' Bills now.

15.00 hrs.

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL*
(Amendment of sections 2, 3 etc.)

SHRI P. VENKATASUBBAIAH
{Nandyal): I beg to move for leave to
introduce g Bill further to amend the
Prevention of Food Adulteration Act,
1954.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend tbe
Prevention of Foog Adulteration Act
1954",

The motion was adopted.

SHRI P. VENKATASUBBAIAH: I
introduce the Bill

(Amnd;'r;eut of nct‘.om .2, 38 etc)
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‘MR. DEPUTYMAKER The quu-
tion is: - :

“That leave be granted to li!.xt'rb-
" duce & Bill further to amend -the
Child Marriage Restraint Act, 1929”.

The motion was adopted.
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COIR INDUSTRY

BILL*

(AMBNDMENT)

(Amendment of sections 4, 8 etc.)

SHRI C. K. CHANDRAPPAN (Tel-
licherry): I beg to move for leave
to introduce a Bill further to amend
the Coir Industry Act, 1953.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Coir Industry Act, 1953”.

The motion was adopted.

SHRI C. K. CHANDAPPAN:. I in-
troduce the Bill.

CONSTITUTION (Amm).

(Omission of urticle 2804)

.SHRI R. P. ULAGANAMBI (Vel-
lore): 1 beg to move for leave to in-
troduce -a BIil turt.her to amend the
Constitution “of ‘India, -
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